TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5, -31.Tel.-31.-23042026-272020
CG-DL -E-23042026-272020

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

g, 1959 ¢ fReetY, gEeafaaTs, o= 23, 2026/39m@ 3, 1948
No. 1959] NEW DELHI, THURSDAY, APRIL 23, 2026/VAISAKHA 3, 1948
qEF TREgH i ST A

T feeett, 22 arder, 2026

T3, 2032(37).— Fea [T TERTE, WL TSHE ATAHTH 1956 (1956 1 48) (51 =878 THH THTq
I ATATAAH Tl AT 8) T o127 3% o0l IT-GTT (1) BT T& ARRAT 0 TART FId gU, g THTETT g1 ST
% AT i WETTE TS F IO e § NH60 F 6. 12.19 & f5.31.42 (411001) &% F q-avs % fafor
(FTETRT/T=E 9TToe< AR 2-A7/4-3 FT TATHT AT(R), FALEA0T, TwelT 3T THTAT o TR TS F fory
g i sruferd g e |terd auia = st # foam w2, UEt | F7 oS FA & SO ey
T FedT 2 |

Fr¢ oft =xfcr, ST 3<% 9 & RRaeg &, 5 sfafaam £ g 37 f s7-am7 (1) F i @i
STATSI o 7T UHT IF o ITANET 92 TSI H TH ATEAAT 6 TR Sl A & ShHE @ 6 Fia< st
AT T T TR |

T Tedh AT T AT, TATq (Sl Foerdre QUr [ forferd &9 7 Yo&qa i STt T 394
IR AT TR TR SITUT 3 Feqw TRty Srafxyshat i ST =9 7 77 Fret fAferss T g

2877 GI/2026 (1)
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T ST T STEEY ST ST VRt A=At 6 qAaTs o TETq a7 UHT 32 S+ 7 o T, I Fre 2, o
TETH YIS ATA9TF THE, AT G AT AT STAIAT 1 SFTHATT T T AT STATATT HL FHT |

I sAferfera it e 3 it IT-4TRT (2) F 7ef werw wrfersTe grer At A e of sraer sifaw

T |

TH STTERAAT o AT AT ATAT I 6 T@T AT A AT TEH TR 6 Ih FIATAT H ITASE

2 Sl 3 [Raas SARRAT T MLreAT foham ST aaat 3 |

AL
HETY 7757 o IO forer 5 NH60 .1, 12.19 & 6. 51.42 = forw oS it ST ATet! §3=aT Tad 94T
=T "fga qfF #1 w@fer fFawr
TS T ATH: HGTAY Srer T T qor
EQEED AU EST || W T TER || SR AT IRQ || i T e S REIRER T
s (RIRIRESIO) (FRI)
2 3 4 5 6
AT T ATH: &<
e T ATH: AT
1 25 IGEl Tt 0.0036 (%77 ) 0.0036
2 316 IGEL WY 0.0106 (FFa¥) 0.0106
3 318 IGEl e 0.001 (F%aT) 0.001
4 319 IREL DIk 0.0041 (FFa¥) 0.0041
5 321 IREL DIk 0.0072 (FFa¥) 0.0072
AT T ATH: =Th0T

6 2485 IREL DIk 0.0306 (FFa¥ ) 0.0306
7 492 IGELl LU IET Y 0.0035 (%37 ) 0.0035
8 493 IREL DIk 0.0046 (FFa¥) 0.0046
9 494 IREL DIk 0.0034 (FFa¥) 0.0034
10 495 [GEl DT R 0.0147 (3277 ) 0.0147
Total 0.0833

[®T. . NH-12014/9/201 3-MAH-P-6/3A]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 22nd April, 2026

S.0. 2032(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for building
(widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH60 in the
stretch of land from Km. 12.19 to Km. 42 in the district of PUNE in the state of MAHARASHTRA, hereby declares
its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Deputy Collector Pune in writing
and shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH60 in the stretch of land from
Km. 12.19 to Km. 42 (District Collector Office A wing Ground Floor Pune) in the district of PUNE in the state of

MAHARASHTRA
State: MAHARASHTRA ||District: PUNE |
SI. No. Survey/Plot Type of Land Nature of Area Area
Number Land (in Local Unit) (in Hectares)

Lt | 2 L 3 L4 | 5 I 6 |
[Taluk: KHED |
|Village: Santoshnagar |
I |25 |[Private |Agriculture || 0.0036 (Hectare )|| 0.0036]
B 316 ||Private lAgriculture || 0.0106 (Hectare )|| 0.0106]
|3 ||3 18 ||Private ||Agriculture ” 0.001 (Hectare )“ 0.001 |
l4 1319 |[Private |Agriculture || 0.0041 (Hectare )|| 0.0041]
l5 321 ||Private lAgriculture || 0.0072 (Hectare )|| 0.0072]
|Village: Chakan |
l6 |[2485 |[Private |Agriculture || 0.0306 (Hectare )|| 0.0306]
7 |l492 ||Private lAgriculture || 0.0035 (Hectare )|| 0.0035]
B 1493 ||Private lAgriculture || 0.0046 (Hectare )|| 0.0046|
lo |l494 ||Private |Agriculture || 0.0034 (Hectare )|| 0.0034|
10 |l495 ||Private lAgriculture || 0.0147 (Hectare )|| 0.0147]
| Total|| 0.0833|

[F. No. NH-12014/9/2013-MAH-P-6/3A]
SHAIKH AMINKHAN, Director
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